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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : What Rule aire you referring t 

 

THE VIC1-CHAIRMAN (SHRI AKBAR 
ALI !i.HAN) : Which Rule? That is the 
established practice of this House. 

 

STATEMENT    BY  MINISTER    RE 
1NDO-GDR RELATIONS—centd. 

SHRI    BH1JPESH    GUPTA : Sir, when 
you adjourned    the    House for lunch, I 
was da a point of order. Un 
fortunately,  I  could not press it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : No, no, I called you, but you 
were engaged with Rajnarainji. 

SHRI BHUPESH GUPTA : Sir, the hon. 
Minister gave a very funny answer. He said 
that Cabinet secrets will not be divulged by 
him. I never asked for Cabinet secrets to be 
divulged. Everybody knows it. All I said was, 
there was a proposal in the Government circle. 
I did not ask for any Cabinet secret. There was 
a proposal for giving full diplomatic 
recognition to the GDR and also for upgrading 
the Indian Mission in Hanoi. Now, how that 
proposal was mooted, how it came to be made, 
I have not gone into that. The hon. Minister 
could have easily said there was no' such 
proposal, or he could have "Yes, there was a 
proposal and we revised it." The answer to such 
a question should not be "I am not here to 
divulge Cabinet secrets." I did not ask for any 
Cabinet secrets. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You have made your point. 

SHRI BHUPESH GUPTA : I think this 
kind of answer is very evasive and wrong. 

SHRI SHEEL   BHADRA    YAJEE : 
You were asking the Minister to divulge 
Cabinet secrets. 

SHRI GODEY MURAHARI (Uttar 
Pradesh) : Sir, it only means that Mr. Bhupesh 
Gupta's contention has been proved, that there 
was some discussion in the Cabinet and that 
the Cabinet probably rejected full diplomatic 
recognition to the GDR. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) :  Mr. Mahida. 

 

 
THE VIOi-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I was saying that he was 
engaged with you. He was not attentive i.o 
me. I was not saying this to you; I was 
saying this to Mr. Bhupesh Gupt i. 

THE   'ARMY,  AIR    FORCE    AND 
NAVAL   LAW     (AMENDMENT BILL), 

1970 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
NARENDRA SINGH MAHIDA) :   Mr.   
Vice-Chairman,   I   beg    to 
move: 

"That the Bill further to amend the Army 
and Air Force (Disposal of Private 
Property) Act, 1950 and the 
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Navy Act, 1957, as passed by the Lok 
Sabha, be taken into consideration." 

While moving this non-controversial Bill, I 
desire to point out to the House that this is one 
of the measures to assist the families of the 
Defence forces. This Bill seeks to raise the 
limit from Rs. 5,000 to Rs. 10,000 for the 
disposal of the estates without production of a 
succession certificate under the Army and Air 
Force (Disposal of Private Property) Act, 1950 
and the Navy Act, 1957. 

In accordance with section 10 of the Army 
and Air Force (Disposal of Private Property) 
Act, 1950, if the value of the estate (including 
movable property in camp or quarters, pay and 
allowances and bank balance, and allowing for 
regimental and other debts in camp or 
quarters) of a deceased Army or Air Force 
person does not exceed Rs. 5,000, it can be 
made over by the prescribed person to the 
beneficiary without production by him or her 
of a succession certificate, Probate of the Will 
or letters of Administration or such other 
conclusive evidence of entitlement. 

Properties worth more than Rs. 5,000 can 
only be disposed of by the prescribed nerson 
on production of a succession certificate. 
Under rule 24 of the rules made under this 
Act, the prescribed person in the case of 
deceased officers is the Joint Secretary, 
Ministry of Defence, and the prescribed 
person in the case of a deceased person other 
than officers is the Brigade or equivalent 
Commander concerned in the Army, Air Force 
or other officer in charge of the Command or 
group headquarters concerned in the Air 
Force, etc. Under Rule 30 the prescribed 
person, while determining the beneficiary, has 
to take into account the law or custom of suc-
cession applicable to the person whose 
property is under disposal and the wishes, if 
any, of such person in this resoect. Even in the 
case of estates valued at not more than Rs. 
5.000, if there is a dispute or doubt about the 
succession, it is open to the prescribed person 
to insist on the production of a succession 
certificate. 

Prior to 1948 the limit for disposal of the 
estates without production of a succession 
certificate was Rs. 1,000 for Indian Army 
personnel and  100 for British personnel. This 
limit was raised to Rs.' 5,000 in 1948 so far as 
Indian Commissioned Officers were 
concerned. With the enforcement of this Act 
ibid in 1950, the limit of Rs. 5,000 was made 
uniform for both officers and ORs, vide 
section 10. It has also been represented by the 
beneficiaries of the deceased Army personnel 
that obtaining of a succession certificate from 
a court of law is both troublesome and time-
consuming and expensive too. A census of the 
estates worth over Rs. 5,000 of deceased 
Army and Air Force personnel finalized 
during the last few years indicates that the 
surplus of the estates could not be paid to the 
beneficiaries within a reasonable time in 
nearly 50 per cent of the cases, the delay being 
mainly due to the requirement of production of 
a succession certificate. It is, therefore, felt 
that the limit of Rs. 5,000 for payment of the 
estate without requiring the beneficiaries to 
produce a succession certificate, etc., should 
be raised to Rs. 10,000. The requirement of a 
succession certificate cannot, however, be 
dispensed with altogether. Section 176(b) of 
the Navy Act also has a provision to disburse 
the surplus of the estates without production of 
a succession certificate, Probate, letters of 
Administration or other conclusive evidence 
of title only when the value of the estates does 
not exceed Rs. 5,000. 

The Bill was passed in the Lok Sabha. on 
20th May, 1970. I. therefore, request the 
House to consider this measure. 

The question was proposed. 

SHRI RAJNARAIN (Uttar Pradesh) :  I 
move : 

"That the Bill further to amend the Army 
and Air Force (Disposal of Private 
Property) Act, 1950 and the Navy Act, 
1957, be referred to a Select Committee of 
the Rajya Sabha consisting of the following 
Members, namely :— 

1. Shri Lokanath Misra 
2. Shri Bhupesh Gupta 
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3. Shri Nageshwar Prasad Shahi 
4. Shri Pitamber Das 
5. Shri Mahavir Tyagi 
6. Shri M. M. Dharia 
7. Shri  Shyam Dhar Misra 
8. Shri Sundar Singh Bhandari 
9. Shri Niren Ghosh 

with instructio is to report within fifteen days." 

The question was proposed. 3 
P.M. 
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"CPI(M) ASSAULTED FOUR SSP 
WORKERS AT NIMCHA COLLIERY 
POLICE STATION RANIGANJ ON 28th 
JULY 1970 STOP REMOVED SSP FLAG 
FORCIBLY STOP RANIGANJ POLICE 
EMBOLDENED SITUATION BY 
ARRESTING CPI(M) CULPRITS AND 
RELEASING THEM ON SPOT (STOP)". 

 

"CP1(M) AGAIN ON 29th JULY 1970 
ABOUT ONE THOUSAND IN NUMBER 
ATTACKED WITH ARMS LETHAL 
WEAPONS AND BOMBS ON SMALL 
GROUP OF SSP WORKERS STOP RANI-
GANJ POLICE FAVOURING ACTION 
AND NOT TAKING PREVENTIVE STEPS 
IN TIME CAUSED MELEE ON 29th JULY 
1970 STOP INNOCENT SSP LEADERS 
WORKERS ARRESTED BEING 
HARASSED STOP SSP OFFICE RAIDED 
LAST MIDNIGHT STOP SSP 
SUPPORTERS IMPLICATED IN FALSE 
CASES STOP IMMEDIATE INTERVEN-
TION REQUESTED STOP.'* 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : It has nothing to do with the 
Bill. 

 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I am bound by it. 
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SHRI B. T. KEMPARAJ (Mysore) : Mr. 
Vice-Chairman, this amending Bill seeks to 
enhance the amount from Rs. 5,000 to Rs. 
10,000 to provide that chance for the military 
personnel to get their properties disposed of. 
These military personnel who are considered 
to be on active service find it very hard to 
appear before the court or to have the chance 
of getting their properties disposed of when 
they aire in active service. This ought to have 
been done earlier and as has been suggested al' 
ready by one of our hon. friends the amount 
ought to have been increase*" at least to Rs. 
25,000 especially in view of the changed 
circumstances at present. 



 

[Shri B. T. Kemparaj] 

Sir, though the Government has come up with 
this amendment of enhancing the amount from 
Rs. 5,000 to Rs. 10,000 for the disposal of 
their property, it has not given any thought to 
the improvement or progress of these 
personnel from jawan to the highest officer 
and to their salary and other amenities. The 
country has been facing a Severe change and 
wherever law and order has to be enforced 
strictly, wherever the very peaceful conditions 
have been threatened, the services of the 
military are indented to bring back normalcy 
but the Government has not thought what 
concessions are necessary to be given and how 
their conditions of service could be improved. 
Whatever legacy has been left by the British 
we are simpjy following; we are having the 
same cadres, the same distinctions, the same 
divisions and we are strictly adhering to these 
things without ever thinking of bringing about 
any change or orientation in their cadres and 
service conditions. Sir, this is a point which 
the Government ought to have considered 
instead of bringing these small amendments. 
Of course disposal of their property is a vital 
factor but has the Government ever thought of 
improving their conditions or increasing their 
salaries or providing more amenities to them ? 
Whenever there is any disturbance anywhere 
they are indented upon and asked to put down 
the disturbances. Therefore should it not be 
the responsibility of the Government, when 
their services are required at any time 
unexpectedly whether within the country 
locally or lor fighting with other countries, to 
consider how their conditions could be 
improved and how more facilities could be 
provided for them? Another point,I want to 
urge. It is very unfortunate that the applicants 
for commission have not been given the 
privilege of reservation in the case of the 
Scheduled Castes and Scheduled Tribes. It is 
well established fact that in the last two world 
wars the Scheduled Caste soldiers as jawans 
had fought well and they had established that 
they are also equal in fighting compared to 
other nationalities of, the world. Therefore, 
why did not the Government 

think it necessary to extend the reservation, 
which has been made in the Constitution, to 
the military, i.e., the Army, Navy and the Air 
Force ? Whenever this question is raised the 
Government says that no suitable candidate is 
found. This is a very burning problem of the 
day and even after twenty-three years of 
independence if the Government says that the 
Scheduled Caste people are the only people 
who are not suitable for these vacancies, that 
they are not able to understand what the 
changing circumstances are and they cannot 
compete with others, it has to be considered by 
most of us in the country that the Government 
is not discharging its duty as far as the rights 
and privileges, which ought to have been given 
to them, of the Scheduled Castes and 
Scheduled Tribes are concerned. What is the 
measuring rod when you say that the 
Scheduled Castes and Scheduled Tribes arc not 
found suitable for such vacancies, to discharge 
their duties in responsible posts in the military, 
Air Force, etc. They say that a highly technical 
procedure will be adopted and the Scheduled 
Castes and Scheduled Tribes are not suitable. 
What is the highly technical skill that is 
expected of the Scheduled Caste and 
Scheduled Tribe people or candidate who 
seeks, entty into the Service. That has not been 
definitely made out by any of the officers of 
the Government. When such is the state of 
affairs, what is the use of hoodwinking or 
misleading the Scheduled Castes and 
Scheduled Tribes in the country saying that the 
Government has been giving its best attention 
to the betterment and progress of these people. 
This is the point which I want to urge in 
particular about these vacancies. How many 
Scheduled Caste people have filled up the 
vacancies so far in the gazetted rank in the 
military ? I refer to military personnel 
appointed as commissioned officers in the 
several cadres of the military service. Unfor-
tunately, if you know the figure it is heart-
burning and heartrending. It is none so far, if I 
am correct. I am subject to correction. If I am 
not wrong, not sufficient officers in the 
commissioned grade have been taken for 
admission even in the military schools and 
colleges.    Therefore, it is   high    time    the 
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Government should make it ,a point to see 
that des (rving and qualified candidates, 
those who have got the capacity and ability 
to get entry into military colleges and 
institutions, are entertained, so that at lc ist 
after a lapse of twenty-three years they get a 
chance of becoming com riissioned officers 
in the military. 

SHRI NARENDRA SINGH 
MAHIDA : Mr. Vice-Chairman, I welcome 
the virions suggestions made by hon. Memb 
rs. This is a very limited Bill. The i<lea is 
that movable property and money belonging 
to persons subject to the Acts may be 
delivered or paid by the prescribed authority 
to persons applying to be entitled to such 
property and money without requiring the 
production of any probate or succession 
certificate or other evidence or title. This is 
to assist the Defence Forces to git their 
properties as quickly as possible. A 
suggestion has been made that his amount 
should be increased, v /ell, Sir, if 
circumstances permit, we shall certainly look 
into this and, if nee :ssary, increase the 
amount as and  when  required. 

 

SHRI NARENDRA
 SINGH 

MAHIDA     We  will come  before the 
House. 

Shri Mathur in his speech referred to land 
cases of the Defence Services. This is a very 
interesting point. We have various Boards of 
ex-servicemen or present servicemen in the 
States concerned. We are urging the States to 
take more interest in the legitimate 
difficulties of the service people. I appreciate 
that while soldiers and jawans ar on the 
front, they are naturally listurbed about their 
lands and other possessions. That should be 
speedily a tended to. In fact there is lethargy 
iimong the civil authorities to neglect such 
problems, and the moment I take up this 
question I shall see that the jawans who are 
in the front, their immediately attended to 
and they are relieved of their anxiety. 

The hon. Member, Shri Rajnarain, has 
referred about the Naga regiment and other 
Defence regiments like Rajput, Maratha. Sikh 
and Gurkha. I may for his information say that 
they are in name only Rajput, Maratha, 
Gurkha, etc. In these regiments there are 
persons of different castes and communities. 

 

SHRI NARENDRA SINGH 
MAHIDA : Formerly during the British 
regime these were formed for those particular 
communities. Now that idea is completely 
changed. They have a history of the last 
hundred years. They are proud of their valour, 
decorations and flag. It will not be propr for us 
to change that because the te-giments are 
extremely proud of their colours. I can assure 
the hon. Member that there is nothing like 
community in the Army. 

 

SHRI NARENDRA SINGH 
MAHIDA : I can also say that the Indian 
Army is essentially Indian. Whatever the past 
record of pre-Independence days, it is 
completely gone. The Armed Forces arc 
extremely sound and they are completely 
Indian. We should not cast any aspersion on 
their  valour   or   feelings  of  patriotism. 

Sir, there was also a reference about 
Defence Service that they do not encourage 
the Scheduled Castes and Scheduled Tribes. I 
may for the information of the hon. Member 
say that the Defence Services consist of all. 
They have no religion. They have no 
provincialism. They are not subject to pressure 
from political parties. The only sound thing 
today in India is that our Defence Forces are 
above all these things. We should be 
extremely proud of them and, if need be, they 
are there to defend our country. 1 thank the 
Members for various suggestions... 
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SHRI NARENDRA SINGH 

MAHIDA; He has referred to the police 
pattern. That is a subject out of my purview. 
That concerns the Home Ministry. If the hon. 
Member so desires, I shall certainly pass it 
on to the Home Minister or I shall write to 
the Home Minister. 

Another amendment of Shri Mathur seems 
unnecessary because under section 3(1) (a) all 
the movable property belonging to the 
deceased or deserted j in camp or quarters is 
secured by the Commanding Officer and 
movable property will include bonds, referred 
to in the amendment proposed by the Member. 
Therefore, under section 10 the property 
deliverable will include the bonds as well. I 
therefore do not think it necessary to accept 
the amendment. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : 'Movable' includes bonds ? 

SHRI NARENDRA SINGH 
MAHIDA : Bonds are movable properties. 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : There is no difficulty. He will 
look into that. I have asked him. 

SHRI NARENDRA SINGH 
MAHIDA : Bonds include movable property. 
Sir, I move that the Bill be taken into  
consideration. 

SHRI B. T. KEMPARAJ : What about 
any point about considering reservations of 
vacancies ? Has it been followed ? As in 
other Departments, is it to be applied to the 
military ? 

 
SHRI NARENDRA SINGH 

MAHIDA :    To   the    hon.    Member's 

suggestion, I have to reply that the Defence 
Services consist of all communities; the 
Scheduled Castes and the Scheduled Tribes 
are also covered. They are most welcome 
whenever there is recruitment. 

SHRI B. T. KEMPARAJ :    I   have 
already suggested... 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Rajnarain, are  you pressing 
your  amendment ? 

 
'The amendment was, by leave, with' 

drawn. 

THE     VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN) :    The question 
is : 

"The Bill further to amend the Army and 
Air Force (Disposal of Private Property) 
Act, 1950 and the Navy Act, 1957, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

 

*For  text  of the  amendment,     vide col.  
188-89 supra
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THE VICE-CHAIRMAN (SHRI AKBAR 
Alt KHAN) : Let us now take up the clause 
by clause consideration of the Bill. 

Clause 2   vas added to the Bill. 

THE \ ICE-CHAIRMAN (SHRI AKBAR 
AM KHAN) : There is a new Clause 2A iy 
Shri Jagdish Prasad Ma-tbur. He thought that 
bond does not come under the category of 
movable property. As the Minister has 
explained it, are you  noving your 
amendment ? 

SHRI J ^GDISH PRASAD MA-THUR : I 
am not moving. 

Clause 3 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title wt re added   to the Bill. 

SHRI   1NARENDRA   SINGH   MA- 

HIDA : Sir   I move : 

"That the Bill be passed". 

The ques inn was proposed. 

SHRI C tlTTA BASU (West Bengal) : It 
ha been said by Shri Rajnarain about the 
recent decision of the Government in co 
inection with the formation of the Nagi 
Regiment. So far as the Governments reply is 
concerned, I have got no qiu.rrel with them. 
In this connection, I ; lso feel that a regiment 
should be established in the name of Naga 
Reginent so that the Naga people who arc oi : 
brothers should also have a sense of 
belonging and oneness.. . 

SHRI R VINARAIN : A sense of 
participatio i. 

SHRI CKITTA BASU : With us as a 
whole. It is to be remembered—and I want to 
i raw the attention o'f the hon. Minister—mat 
some time ago the question was Ti sed about 
the formation of a Bengal Re) iment so that 
the Bengalis can be reci uited and they may 
have also a place in the Army as such. At 
that time it wa, suggested that no Regiment 
could be formed and only the existing 
regiments ! hould remain. Sir, I am not 
opposed t( the formation of a Naga 
Regiment, as I said earlier. It is quite good.    
I c mgratulate    the Government. 

But the Government has revised its earlier 
decision with regard to the formation of any 
new Regiments. But the demand for the 
formation o'f the Bengal Regiment had been 
rejected on the ground that no Regiment will 
be created. Now that the Government has de-
cided to have the new Regiment of the Nagas, 
what stands in the way of having a Bengal 
Regiment because that is also the demand of 
the people of Bengal so that they may also 
feel that they can also contribute towards the 
defence of the country ? By that we may also 
feel oneness with the nation as a whole. I feel 
the reply which has been given by the hon'ble 
Minister has not met this particular point, and 
I feel unsatisfied. I t h i n k  he would concede 
this just demand and start a new Regiment, 
called the Bengal Regiment. 

SHRI LOKANATH MISRA (Orissa): Sir, I 
listened to the arguments given by the hon'ble 
Minister in favour of retention of names 
according to the different communities. I was 
not very much satisfied with the explanation 
given by him. Now that there is time for the 
hon'ble Minister to revise his statement, I 
would still p ead with him to revise his 
impressions about it. My point is that if we 
want real national integration we must also 
arrange our Army accordingly. If you continue 
the names like the Gurkha Regiment, the 
Madras Regiment, the Rajput Regiment and so 
on it gives a direct or indirect suggestion of 
different units in the country, may be 
community-wise, maybe State-wise. Just now, 
Sir, you have heard argument in 'favour of the 
creation of a Bengal Regiment. Then you will 
have a West Bengal Regiment, and then 
probably a Dinajpur Regiment and so many 
others. Therefore, if you really aim at national 
integration there should not be any direct or 
indirect suggestion which gives an impression 
about different communities, different States 
or different castes, so on and so forth, What 
we should have is Regiment No. 1, Regiment 
No. 2 and so on. It was not proper for the 
hon'ble Minister to say that the Gorkha 
Regiment or some such Regiment has a 
hundred years of their glorious functioning. 
The 'fact that they had such a glorious 
functioning would naturally be inherited   by 
the Regiment 
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which gets the Number in accordance with the 
Regiment that it used to be called. What is 
wrong there ? Supposing the Gorkha 
Regiment tomorrow becomes Regiment No. 
20 what would be wrong in Regiment No. 20 
inheriting all the glories of the Gorkha 
Regiment ? This is absolutely no argument in 
favour of retention of this communal bias in 
the Army. Therefore, I would again plead that 
the hon'ble Minister should revise his opinion 
and impression about the matter, and let him 
also contribute something to this national 
integration. 
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SHRI N. G. GORAY (Maharashtra): Sir, I 
just wanted to draw your attention to this fact 
that when a discussion of this type takes place, 
we are really handicapped. You have a small 
Bill here consisting of two clauses and while 
discussing this Bill, we are raising some basic 
issues as to the formulation of Indian Army, 
Navy, etc. We would like to say something on 
this. What is happening is that these have no 
relation whatsoever with the Bill and still 
people are talking about these. If you want me 
to discuss these things, please reserve some 
time. We would also like to say what we have 
to say. But do not introduce a very major 
subject by backdoor so that we are really 
handicapped. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You are right. But you must 
sympathise with me. 

SHRI NARENDRA SINGH MA-HIDA: 
Armed forces all over the world have 
tradition, history, etc. 

SHRI N. G. GORAY : Is he going to speak 
in the same way ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I will not allow ... 

(Interruptions) 

SHRI NARENDRA SINGH MA-HIDA : I 
am not raising any issue. Because the 
Members questioned, I am replying. But, 
otherwise (Interruptions) .... Some points were 
raised by the hon. Member . .. (Interruptions). 
I am only drawing the attention of the 
Members because Members would like to be 
enlightened on the subject. I am not raising 
any issue. I think traditions are there all over 
the world, in all history. You know the 
Russians have the famous name, Cossacks. 
The hon. Member from West Bengal was 
saying something. In Bengal also they have 
such names, for example, Bengal Engineer 
Groups. I do not want to say further.    
(Interruptions).    During   the   last 
War, there   were   four Divisions 
These things are very traditional and I do not 
want to add anything. I seek the co-operation 
of all the Members. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The question is : 

'That the Bill be passed". 

The motion was adopted. 

THE SUPREME COURT (ENHANCE-
MENT OF VALUATION FOR CIVIL 

APPELLATE IURISDICTION)   BILL, 
1969 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANNATH RAO) : Sir, I beg to 
move : 

"That the Bill to enhance the amount or 
value of the subject-matter of dispute for 
purposes of civil appellate jurisdiction of the 
Supreme Court, and further to amend the 
Code of Civil Procedure. 1908, be taken into 
consideration." 

Sir, under Article 133, Clause (1), sub-
clauses (a) and (b), the pecuniary 
jurisdiction of the Supreme Court 'for civil 
appellate cases is Rs. 20,000. This Bill seeks 
to raise the pecuniary limit for civil appeals 
to the Supreme Court from Rs. 20,000/- to 
Rs. 1.00 lakh. The main reason for moving 
this Amendment is that the value of any 
subject-matter has further depreciated since 
the year 1947 and therefore, it is consider-;d 
that Rs. 1.00 lakh should be the pecuniary 
value of any subject-matter for a suit. 

Sir, originally it was Rs. 10,000/-jnder 
Sections 109 and 110 of the Civil Procedure 
Code. The same value was naintained when 
the Federal Court was instituted. At the 
commencement of he Constitution, the 
amount of ts. 10,000/- was raised to Rs. 
20,000. low, it has been found that Rs. 1.00 
akh will be in substance equivalent to Is. 
20,000/-. We have consulted the .aw 
Commission on this subject. The .aw 
Commission felt that it should be ncreased 
to Rs. 1.00 lakh. The Supreme Zourt also 
holds    this view.    Sir,    this 

Bill seeks to enhance the pecuniary 
jurisdiction, the limit of civil appellate 
jurisdiction, to Rs. 1.00 lakh. Sir, I move. 

The question was proposed. 

[THE    VICE-CHAIRMAN    (Sum   BANKA 
BEHARY DAS)  in the Chair.] 

SHRI SASANKASEKHAR SANYAL 
(West Bengal) : Sir, in the Statement of 
Objects and Reasons it is stated that the Law 
Commission has pointed out that while in 
criminal matters the appellate jurisdiction of 
the Supreme Court under Article 134 of the 
Constitution is limited, etc., etc. Sir, the Law 
Commission has made various 
recommendations. The Law Commission has 
also dealt with the question of administration 
of criminal justice. Of all the matters, a small 
matter, rather a petty matter, has been picked 
up for amendment of the Civil Procedure 
Code without taking note of the exacting 
requirements o'f the amendments of the 
Criminal Procedure Code. 

Sir, you must have noticed that the (rend of 
public opinion is in favour of diluting the 
fundamental right with regard to property. 
Property is proposed to be diluted from all 
points of view and correspondingly, the value 
of the fundamental right in the shape of liberty 
that is going to be. So, I wonder why this 
government is not keeping pace with the times 
and is not considering the amendment, 
suitable amendment of the Criminal Procedure 
Code, which is medieval in concept and which 
is retrograde and reactionary from the present 
point of view. 

Shri E. M. S. Namboodiripad recently 
characterised the courts for not having shed 
their class character. He was hauled up for 
contempt of court and the Supreme Court has 
upheld that. But why did he mention that'? I 
have been a practitioner and I am nearly going 
to complete the golden jubilee and I am most 
emphatic that the more I have gained in 
experience the more I feel that the liberty of 
the subject is in greater peril in the hands of the 
police officers. and courts    than in    the hands 
o'f the 


